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The followiog Ordinance proDulgated by the Govcmor of Kerala od
the 26th day of Decernber, 2017 is hereby grblished for geneml iofonation-

By order ofthe Govemor,

B. G HARINDRANATH,

Law Secretary.
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ORITTNANCE No. 40 OF 2017

THE KERALA TJNWERSITY (AMENDMEI\TD ORDINANCE, 2OI?

PmDulgated by lhe Govemor of Kerala in lhe sixly'eighlh Year of
the Rcpublic of India.

AN

ORDINANCE

.f rther to amend the Kerala Universitf AcL 1974.

Preamble.-Wuene*, it is expedient further to amend the Kerala

Uliversity Act, l9?4 fgr the purposes hereinafter appearing;

AND WHEREA5, the Irgislativ€ Assembly of lhe Stat€ of Kerala is not

in s€ssion atrd the Govemol of Kerala is satisfied that circumst nc€s cxi6t

which render it necessary fol him lo lake inrmediate acdoni

Now, THGRFFoRE, in e{ercise of the powers conferred by clause ( l)
of Aiticl€ 213 of the constitution of India, the Govemor of Kerala is
pleased to promulgate the following Ordinanc.:-

l. Short title alal commencentent.-1| ) This Ordinance may be

called the Kemla University (Amendmen0 ordinanc-€, 2017.

. (2) lt shall come into fotce at once.

2. Act 17 of lg74 lo be lemporarily amended*During the p€tiod

of operalion of this Ordhance, the K€lala University Act 1974 (17 of
.19?4) (hereinaft€r refered to as the principil Act) shall have eff€ct

subjest to the amendmeuts specified in s€ctions 3 and 4.

3. Amendntenl of section 17.-ln section 17 of the principal Act'-

(a) under th€ heading "Elected Members",-

nsnrely:-

(i) for iteh (l), the following item shall be substituted,



. "(l) Three Principals of Gov€mment colleg€s, elected ftom
among themseh€s, dree Principals of pril'ate collegps, other than udaid€d
colleges, elected fiom among themselves aDd one Principal of unaided
colleges elect€d from among thems€lves.";

(ii) h item (11), for th€ words "Four members", the words
' 'Onc memb€t''shall be substituted;

(b) under the headi!.g "Other Members", afret item (4), the
following item shall be inserr.ed, namely:-

. "(5) One member nominated by the Govemmetrt from the
field of Infonnation Technolory.".

4. Amendment of section 21.-ln section 2l of the principal Act,
under the headillg "Aher Members",-

(a) in item (a).-
(i) fbr the word "Thineen", the word *Twelve" shall be

substituled;

(D h sub-itern (i), for the vr'ord "seven", the word "six"
. shall be substitut€d:

' frt for sub-item (ii), tho followiog sDb-item shall be
' substituted. namely:-

"(ii) Two Principals of colleges out of it o[e shall be a

Principal of a Covemmsnt college and the other a Principal of a private
' college other than an unaided college,";

O) aft€r item (d), th€ fotlowing it€m shall be insefte4 namely:-

"(e) the member referled 1o in item (5) utder the heading

"Other Members" in s€ction 17.".

P SATIIASIVATd,

C'OYERNOR
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